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in Cantonment areas that were then
unoccupied, and hence had nothing to
do with buildings and structures in
existence at that time;

(c) whether the Clause 7 of the
said order provides that houses in a
Military Cantonment, not being the
property of persons belonging to the
army fcan be requisitioned or held
for use by Military personne] only at
the option of the owners; and

(d) if so, the properties in Canton-
ment areas which were not owned by
Government?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Pre-
sumably the reference is to the Gene-
ral Order by the Commander-in-Chiet
dated 16th September, 1833. This
order was made applicable to speci-
fleq Cantonments and provided inter
alia:

“In future, when any house or
piece of ground within the canton-
ments above-mentioned may be sold
or transferred, the person who
makes the transfer will report the
circumstances for the Officer Com-
manding’s information and for en-
try in the register.”

(b) and (c). A copy of Order No.
179 of 1836 has been placed on the
Table of the House on 7th August,

1968 in pursuance of Unstarred Ques~

tion No. 3059.

(d) The General Land Register
maintained for each Cantonment in
accordance with law records inter
alia the particulars of each land, the
holder of each land and the nature
of the holder’s rights.

Dehiring of Properties in Canton-
ment Areas

4260. SHRI K. M. MADHUKAR:

SHRI CHANDRA SHEKHAR
SINGH:
SHRI YOGENDRA SHARMA:
SHRI RAMAVATAR
SHASTRI;
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that a Cir-
cular has recently been issued by his
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Ministry regarding the dehiring of
properties in Cantonment areas in
which the Director of Military Lands
and Cantonment has been askeq not
to physically release the buildings
built on so-called Old Grant Sites,
hired for use by the Army, on the
owners requests for such  dehiring
unless the owner makes g declaration
in writing on a stamped paper to the
effect that the land concerned is held
by the owner as an old grant lease
under the Governor General’s order
No. 179 of 1836; :

(b) if so, whether such an instruc-
tion does not amount to a direction to
officers to'defy the terms of agreement
entered into with the owners of the
hired buildings; and

(c) whether the above circular does
not amount to an attempt to deprive
citizens of their constitutiona] right to
property?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir. The' declaration providing inter
alig as mentioned, is required, to be
obtained only from the applicants
who hold the property on the terms
mentioned.

(b) No, Sjr.

(c) No, Sir.
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American firm of Consultants Engag-
ed for Ordnance Factories

j;262. SHRI GEORGE FERNAN-
_ DES: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that an
American firm of consultants has been
retained by Government to look into
the state of our Ordnance Factories;

(b) if so, the name of the firm and
the terms and conditions under which
the firm has been engaged;

(c) the circumstances under which
this firm was engaged; and

(d) the guarantees which Govern-
ment have that the firm will not re-
veal our defence secrets to interested
parties?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L
N. MISHRA): (a) No, Sir,

(b) to (d) Do not arise.
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